
N/57/37 
C/391/67, 
r' 

in EtNo: 563/87, OA/340/87, OA/345/87, OA/352/87, OA/386/87, 
0A/488/87, OA/527/87, OA/537/87, OA/593/87, O/629/87, 24/87, 

O/324/87, 
0A/148/87, OA/257/87, 	/332/87 in OA/266/87, OA/278/87, 
0/327/87, O/332/87, OA/335/87, OA/339/87, OA/13/88, OA/ 18/88. 

TA/621/86, 
o/ 19/88, oA/253/87, TA/485/86, TA/426/86, TA/623/86, 
T/l3l6/86,TA/134o/85TA/1353/86TA/1376/e6QA/2l9/eE C.A/234/06, 

OA/152187, 
OA/277/36, C/312/d6, OA/435/86, OA/123/87, 0A/149/87, O/ 	4/87, 0A23 5/87, N/124 /88 	th OA/223/87, OA/225/87, o;/248/87, 

C./10/38, 
/333/87, O/32.4,'s7, OA/358/87, OA/469/87, OA/508/87, E7/330/37 	ith 0.A/25/87, 	i/4j 1/87 A/480/87 

o./33o/87, 
with OA/147/87, . th 0A/159/87, W/411/87 	th 0A/331/87, 1,1A/412/87 TAi th i/413/37 	th 

OA/274/87, oA/299/87, OA/541/87, OA/363/86,TA/1379/85 D/346/37, 0?/ 4/8E, OA/478/87, O?/335/87, 	/451/36, O/22/37, 
OA/4:7,'86, 

OA/23/87, OA/L8O/37, OA/622/87, 0/4/88, OA/13/87, 
/136/86. TA/1347/86, TA/1381/86, OA/644/87, 	/645/a7 1 /u3, 

0/646/87, 
CA/14/83, I/83/88 in O/522/87, OA/5/88, TA/1345/8; 
OA/311/36, Ot/139/87, OA/289/87, oA//87, TA/608/86, T;/1338/56,TA/1366/36 

CO.AM  IIONBLE LIP. P.H. TEVEDI 	: VICE GiAIRNj 
HCN'BLE MR. P.M. JO3H1 	: JUDI 	LMBER. 

16-2-197.9, 

The 82 cases filea by different persons against U±on of 
'Idis aRailway kdrninistrationare on Board today. They are fixed 
or heabng with the consent cf the advocates representjgthe 

parties, The parties advocates are present and heard Mr. R.M. Vin, 
N: 8.R. Kjada and ME; N.S. Shevde leaed advocates for the 
respondent o represent for all the cases are present. They viz. 
Ma, Vin, Lir, Kyada and Mr. Shevde state that all the matters Cannot 

be heard toth in as they do not involve Common quesons of law 
and facts and th 	matters has got cst±nct facts and, therefore, 
it is required to be argued separty. The learned advocates 

representing the applicants said that they involve QDmmon question of 
law an8 facts and all the matters are almost similar and they diould 
be heard together. They trther state that the applicants are poor 
labourars placed in 	 and in these days of draught the matters 
may be heard expcditi0sl y. 

/Contd,.,, ..2/ 
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ON~ 

Shri Raj angam Sadaiyan ..C. 
Gangman, 
nder U.i-ermanent Jay Inspector, 

western Railway, Dholka. 	 : Petitioner 

Versus 

Union of India 
through the 
General Manager, Yestern 
Rail ay, Churchgute, 
Bombay. 

iir.urohit or his 
5uccessor in the office, 
nesteci Railway, Divsionai ngineer, 
havnaar. 

Mr.Gag or his 
successor in the office, 
4-ssistant nginoer, 
vestern Railway, 
Botad. 	 : Respondents. 

Coram : Hon'hle Mr. P.H. 'irivedi 	: Vice Chairman 

-ion'ble .ir. P.M. Joshi 	 : Judicial Member 

ORAL ORDER 

7/7/1989 

Per; lJon'ble •ir. P.i. Trivedi 	 : Vice Chairman 

I-ieard Mr.Y.V.hah and Mr.R.m.Vin, the learned 

advocates for the applicant andthespondents. 

earned advocate for the petitioner does not press 

for the relief in terms of sub paea B of para-7. $o far 

as tee sub-para i of para-7 is concerned, the ielief\that 

he had sought in tenns of his entitlement to the declaration 

of temporary status with effect from either the end of 

180 or 360 days as the case may be in terms of the reply 

q iven by the ree sondents in para-5 in which they are 

aemitted according to the petitioner that the petitioner 

was working o:i Viramgam-Okha-Porbandar (vo) Project 

since 20.4.80 ad therefore the temporary status is to be 

. . 2 . . 
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In many matters the ri1way administration has yet to 
Ele written statements. They may also produce the dbcUments 

ch may be relevant for the puiose of deciding the cases.  
Theiefore, by CiDnsent of the advocates representing the parties 
it is deded to adjourn the matters and to fix them for hearing 
on 4-4-1988. 	The advocate 	and the paies are gin to understend 
that they will be heard from day to day from 	1 88 onwards. 
fth0 Railway Adstratjon wants to file replies in cases 

in th ich they have not fi led they may do so in April and May 
1938, 	th service of copy to the other 4de failing which no 
other time 	ni 11 be granted on that gund. 	Registry to fix 
the cases accordingly, 

TRLT' C PY 0 Sd/_ 
( P.H. 	TRI 
VICE tOHAIRMAN 

Deputy Registrar(J) P.M. 
JUDI CIAL €IER 


